
open eourt. 

CENI'RAL ADIURISTRATIVE TRIBUNAL. ALLAHABAD BElCH• 

ALLAHABAD. 
• • • 

original Application NO. 375 of 2004, 

thia the 25th day of NOVember • 2004. 

HOR'BLE Mil, A.K, BHATRAGAR. MEMBER(J} 
HON' BLE MR. D,R, TIWARI, MEMBER(A) 

1. Neaar N'lmad, Lab. ASstt. a.w Inter College, YaraAaai. 

2, AeK. verma, Lab. »stt,, m,w Inter Colleve, Varanaai • 

.\l)plicanta, 

By Mvocate t sri S, Ram, 

versus. 

1, union of India through General Manager, Dl .. el L~ 

MOtive l«)rkahop. Varanasi, 

2, Olief personnel Officer, a.w. varanaai. 

3, secretary (EStt) Railway Board. Rail Bhawan, 

NeW Delhi. 

aeapoadenta, 

ay Advocate , sri K.P. Singh, 

ORDER 

A,K, BHAT!!AGAR, MEMBER (J) 

By this o.A., the applicant• haYe prayed only a 

relief to issue a direction to the reapondents to decide 

ibe pendi~ repr .. entatio.o of the applicants revarding 

allot .. nt of pa) scale of specified category of the poet 

of the Lab. ~att, (SChool) in the pay-scale of •.1200-2040 

(RPS) plus -.100/- as teaching allowance given by the 

4t.h Pay Collla1aa1on in the case of other Lab. Maaiatanta of 

other depart~~Mtnta via, M~nical , Medical etc. 

2. 'lhe learned counsel for the applicants has sublaittec:J 

that the applicants will be satisfied if their representation 

dated 31,12,2003 filed •• Annexure ~10 to the o.A. are 

decided by th reepondenta/co•~tent 



• 

and speaking order within the specified period of time. 

He has further submitted that these two representations 

were recommended and forwarded vide letter dated 5.1.2004 

to the General Manager(P). D.L.w •• varanasi for necessary 

action (Annexure A-ll to the o. A.). under the facts and 

circumstances of the case and also in the interest of \ 

justice. we are of the considered view that this o.A. can 

be disposed of at admission stage itself without going 

into the Counter affidavit filed by the respondents. 

3. In view of the above. this o.A. stands disposed of 

at admission stage itself by giving a direction to 

the respondent no.3jcompetent authority to consider and 

decide the pending representations of the applicants dated 

31.12.2003 by a reasoned and speaking order within a period 

of four months from the date of receipt of copy of this 

order under intimation to the applicants. NO costs. 

~- ' \~1 
~El~ER(A) MEMBER (J) 

GIRISH/-


